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. 130=6=95 Mr .M.K.Choudhury, for the appli-

‘ cant, Mr.A.K.Choudhury, Add1.C.G.S.C.

for the respondents..
Apparently the memorandum of

fhis. application 1s i charge dated 17-1-95.was issued for

form and within timé,

vt e i gm—— % LS ea

. F. of Rs. 50/- f o 1mp051t10n of minor pemrlty.mlowever,
sited v;d% / ' the impugned order dated 1-5-95 read
}B’ 8.5; ‘ with ofder dated 23-2-95 amounts to impo-

e 9 sition of a major penalty. The order

'J' _g______‘%&/ therefore? illegal on the face of ite

: OC/ N ' ’f6 " | The appeal preferred by the applicant

S b S N dated 4-4=95 to the Director of Postal

' ' ; serfices is still pending., In the

. ‘ circumstances' issue notice bef ore admi-

|ssion to the respondents to show cause

as to why the 0. A. be not admitted

and the interim order confirmed.

. Returnakle on 2-3-95. Pending

Admission the operation of the impugned

{orders is hereby stayed.

Mr.A.K.Choudhury Addl.C.3.S.C.

now seeks to appear for the respondents,.
“e Uy o S " | However the notices should be issued

;\7( ¢ oD ok directly to the respondents,

i: ggﬁ,( 31 63\ 7 2 | | o W‘r
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4. A, /7’9,(,, 3-8-95.  Mr.A.K.Choudhury Add1.C.G.G.S.C
- for the respondents, No show cause
'-reply has been filed so far. Mr.Chou=-
N ,thury -seeks further time, It appears
' o that the appeal preferred by the appli-
. .. .fq ‘cant on 4=4-95 has not still being
L T .. decided. by ‘the Director of Postal ..
e  Service? Hence the matter is adjourned
_for admission to 9-10-95 by which
-date the respondents should file
- their show cause if any togather with
;j'. S ~---.... the decisbn on the appeal, g
‘ i " Copy of this order be supplied
“to Mr.A.K.Choudhury,

O’YQIA’ A ﬁ«%m Aw - | WZ/

thx . F\/\s ?,é 3? 33, /9 ,f,gf‘ Vice~Chairman

Member

17.10.95

13

e M, Chanda/MR A. K.uhoudhury,ﬂddl
C G.S.C,
Adjourned to 3.11. 1995, Liberty
to the respondents to file show cause
lreply in the meantime.

—

Do W@W\’e‘“’

ke L Q~, ? | .

Vice=Chairman
Pg

'a“ H QY © 3.11.95 ¢ Mp A.K.Choudhuru, the learned Addl.
A C.G.5.C prays for further time to file

\,'\//S Szw A ’ ) \k¢ o ‘'show cause reply.
U  ‘ Adjourned to 1.12.1995 for admission.

T & \:veyr\lj\/x- (&4\90\&“"/\3 ' Liberty to file reply. |

ﬁ4\' \)'17‘?5 ~ ¢a“ . | | é%i//» h ‘

\ W

- . : - Member _ ) Vice-Chairman
| ' .— ﬁéL//”’— STLDAV OAA/J/

. (112 7(/ Por Adasi

) l1-12- 94 ﬁhg




0eAe117/95 ) |

11-12-95 Mr.B.K.Sharma for the applicante
Mr.A.K,Choudhury for the respondeénts.
Mr.Sharma states that he is awai=
ting instructions of the applicant p=fn. u
view of disposal of t-h%s departmental .
appeal, f4d journed to 4-1-96,

'Me@éf | !/'

X Vice~Chairman
1m
4.1.96 Adjourned to 11.1.1996.
Mevéér/ . Vice Chairman.
Pg : S
% ak
16.1.1996 ‘ Mr B.K. Sharma for the applicant.

Mr A.K. Choudhury, Addl. .C.G.S.C.

o ; Nd‘( Z _ for the respondents.
\_} % ‘ Heard the counsel for the parties.

Judgment delivered. The application is rejected. T

Detailed order contained in separate

3' ‘_ /& - sheets.
- Lot d o == f‘m’é““? . Vice-Chairman
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CENTRAL ADMINISTRAT IVE TRIBUNAL
GUUAHAT I BENCH : GUAHAT I.5
O.A.No.117 of 1995

Lats of cecision 16.1.1996

TH: T AL A e * e e

( AT ADMISSION STAGE )

]

Shri Lankeswar Das | PET IT IONER(S )

STRIE T e RCHINELCNE We M YWA ma s Mmen aevia wm e s e creime
. .

AN

Shri BXK, Sharma . ADVOCATE FOR THE

- [y PET IT IONER(S)

e

VERSUS

¢

Union of India and others | ' _ RESPONDENT (S )

VIRTEELIRINE L0 L I AATECTE S5 TS AT AN O e TEL LRSI T i L e

Shri A.K. Choudhury, Addl. C.G.S.C.

TS NENW LS CIRIIRTER RN IR LA BN R .BREG SR UN W - Ry T, ) o e T

ADVCCATE FOR THE
RESPONDENT (S )

THE HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE-CHAIRMAN

THE HON'BLE SHRI G.L. SANGLYINE, MEMBER (A)

1. Whether Reporters of local: papers may be allbwed W
to see the Judgement? ‘

2, ,,Tovbe referred to the Reporter or not?

3. Whether their Lordships wish to see the fair NY
copy of the. Judgement?

4, Whether the Judgement is to be circulated to

the other Benches? . W%A

| Judgement delivered by Hon"b_l\e Vice-Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
'GUWAHATI_BENCH

Original Application No.117 of 1995

Date of decision: This the 16th day of January 1996
( AT ADMISSION STAGE )

The Hon'ble Justice Shri M.G. Chaﬁdhari, Vice-Chairman

The Hon'ble Shri G.L. Sanglyine, Member (Administrative)

‘

Shri Lankeswar Das,
Sub-Postmaster, .
Chandrapur Sub Post Office,
Guwahati. ) .  eeesesees Applicant

By Advocate Shri B.K. Sharma..
- versus - '
1. The Union of India, represented by

Director General, Posts,
New Delhi. .o

2. The Director of Postal Services,
Office of the Postmaster General,
Assam Circle,

Guwahati.

3; * The Chief Postmaster General,
‘ Guwahati.

4, The Sr. Superintendent of Post Offlces, :

Guwahati Division, _ _ .
-Guwahati. o deeees ..Respondents
By Advocate Shri A.K. Choudhurv, Addl C G.S.C. ‘

\

CHAUDHARLJ:_V.C.

_ Mr B.K. ‘Sharma for the applicant.
Mr A.K. Choudhury, Addl C.G.S.C., for the respondents

Under Annexure-2 the Mahila Samriddhi Yojna was
launched by . the Central 'Gov‘ernmer‘lt and operated. through all rural
post offices. The applicant. who was workir{g as SPM, Chandrapur Sub
Postoffice was instructed by the Sr. Superintendent of Postoffices,
Guwéhati, to o‘pen. the MSY account. at his Postoffice. He, h;)wever,
refused t\o‘ do so and took up the plea that Chandrapur is a;l urban

area under Guwahati Town Delivery and not a rural post office, and

therefore, the scheme did not apply. By Annexure-3 dated 15.11.1994

ot
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the Sr. Superintendent of Postoffices clarified that 'Ch\andrapur was

-under Chandrapur Gaon Panchayat and treated as a rural area and,

- therefore, his plea cannot be accepted and directed him to open the

account at his postoffice. He was also informed that the monthly target

of ’his of‘fice was fixed at 100 accounts and that he will be held responsible

for achieving that targetvv including é;'rear since July 1994. He was

£

also warned that any deliation from these- instructions will be viewed _

'seriously. Even thereafter, the ‘applicant by Annexure-4 dated 12.12.1994

addressed to the Sr. Superintendent of Postoffices, raised the contention

that if he would open the account he would be showing disobedience

“to the Directorate, New Delhi and the CPMG, Assam as well as to

the Government of India _a.nd argued that for the reasons givén by
him Chandrapur could not be treated as a rural post(;ffice, and therefore,
he would nét be able to opén the account for which he should be excused.
This was treated as an act of ’di'sobedience, and .therefor'e, a disciplinary

proceeding under Rule 16 of the CCS(C.CA) Rules, 1965, was commenced.

The fcharge wés framed for violation of provision of Rule 3(Ij(i), (ii)

and (iii) of the CCS (Conduct) Rules, 1964. The " applicant raised the

same contention as noted above. The Sr. Superintendent of Postoffices
negatived that a;rgument and held that the misconduct was proved.
He, therefore, im‘posed the penalty of reduction of pay by 2 .stages
in the time scale of pay for a peribod.ofA one ’ye’a'r, but . the applicant
was to -earn the incfement of pay during the period of reduction and
nn‘expiry _of the perioa the reductior} was not to have tﬁe effect of
nostponing his future increment of pay. That orderwas passed on 23.2.1995,
Annexure-6. The order of penalty was, hbwever, modified by the Sr.
Superintendent  of Postoffices By order da.t‘éd 1.5.1995, Annexure-8,
and the period of redu.ction of pay was rec‘iucedyfrom one year to fouvr
months. The appliéan’c preferred an éppeal to .the Directbr of Postal
Services, Assam Circle, .By order dated 1.‘8.1;395,' Annexure-D to the
written statement, the Appelléte Authority while confirming that the
miscbnduct was proved; took thé view that the punishment as imposed

*

was without due 'consideration of the impact thereof on the pension

andieceesee
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and other retirement benefits due to the applicant and for that reason
énq considering the long years of service by the aﬁplicant further modified
the penalty by directing that the reduction vof pay would be only by
one stage (instead of 2 stages) and that it will not adversely affect
his pension.. The direction that the applica‘nt will earn increment during
v he period of reduction and on expiry of the period of paﬁalty it will’

not have the effect of postponing the future increments of pay'has '

been maintained.

2. It is difficult to appreciate the st’aﬁd of the applicant.
- Even. if the aﬁplicant’ was of" éertain opinion as regards the nature
of 'Chandrapur Sub Postoffice and wanted to read the scheme in a
particular way and feit that it may not apply to that postoffice it

was not open ‘to him to disobey the directions of his superior officers,

-
’

particularly when his pl\ea was negatived and wﬁen he was instructed
by Annexure-S to open the-acco'l_mt. This being a case of breaéh of
‘discipline 1t will not be possible to interfere .with the findings redorded
by both tﬁe authorities as the eﬁquiry was "held in accordance with
the prescribed procedﬁre and there is no illegality tﬁerein.. That apart,
the Appellate Axithority has taken a very reasonable view and the pensionary
benefit's of the applican; has now been protected:',_The pet_lalty has
been reduced almost to a 'rf_loTinal penalty. We do not, t‘heréfore, see

any case disclosed justifying the admission of the O.A:

3. The original application is accordingly rejected.

— o ook St

‘<

( G. L. SANGLYI
MEMBER (A)

1

) ' * (M. G. CHAUDHARI )
- . VICE-CHAIRMAN

nkm
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JIN THE CF‘?\TI‘ RAL AD*«IINI STRATIVE TRI BUNAL :: GUWAHATI BENCH

Case MO : | 0. A, \niof 1995
Shri Lankeswar D3S .eeee. Applicant

Vs

The Union of India and ors ... Respondents.

INDEX
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BEFORE THE CENTRAL ADMINI STRATIVE TRIBUNAL: s GUWAHATI BENCH

0.2, Mo, -»U%: of 1995

BETWEEN
Shri 'Lankosﬁar Das,
Sub=Po stmaster,
Chamdrapur, Sup Post Office,

Guwshati-781150, .

ANp

1, Uniom of India

represented by Directox Gﬂeral Posts
New Delhi « 110 001,

2, The D.lrecto: of Postal sQrv:lces, S
- Office of the Postmaster General, .
Agsam Circle, Guwahati-781001 -

3+ The Chief Postmaster General
Meghbot Bhawan, Guwahatie1l.

4, The Sz. ﬁerintenﬁut of Post Offices.

Guwahati Diviaion,
9.1wahati-78100 1,
soe W
1. LARS OF THE ORDER AGAI s-

THE APP LICATION.IS MADE : g
'I'ha application i3 made against order undex No,

E 2/CMSY/93-94 dated 23rd Feb, 1995 and office order dated
1,5,95 vide Mamo No, E Z/MSY/93-94 issued by the spriicanxk
)letxxt Respondemt No, 4 whereby thepay of the applicant is
remecd by 2(two) stages from Rs, 1720/~ to Rs.1640/- for a
period of fow months wee.f, 01,06,95,

2¢ JURLSLECTION OF THE TRIBUNAL :
The applicant docla res that the subject mai:ter
of the application is within the ju:isdi.ction of thi 3 Hon'ble

Tribup al
’ Comtd, . oP/2,
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' The applieat furthex decla:es that the application
is vd.th:l.n the .u.m.tation pericd presczibed under Section 21
ef the Aanin:l. strativo Tx:ibtmals Act, 1985,

4, FACTS OF THE.CASE :

4.1 | That the apéucant is a2 dtizen of India and

pemaRent residentof Assam and as auch he ig entitled to
all the rights, protections and pxivd.legts guaran teed
umnder the Congtitutiom of Irdia,

4;'2 That the applicant is sexrving as the Sup Po stmaster
of Chandrapur Sub Post Office, Guwahati,

4.3 That the Chandrapur Sub Post Office is covered by

~ Towm Delivery List circnlated by the req:ondenta frOm time
. to time. ‘ v

4.4  That a scheme called Mahila Samriddhi Yojna has been
launched by the Govemment and operated thmt)gh all the
rural Post Offiaes. The scheme is for ideal rural women

and accoxaing to the scheme, the accnuuts under tru schene

can be opened énly in a post office having @elivexy ju:isdicticx—

ani ovex deposit:ora village. According to this schema

@ depositor deslizing to oper an acooun€ will make am spplica-

tion in a prescribed fomm, -

A copy of the sald Yojna is anaexed herewlth

445 That pursuant o the sald Yojna, the xegpondent

‘Mo, 41ssued a clrcnlar dated 23.5,94 addresced to all the

Contde . oP/ 3,
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Sub Postmasters and Branch Postmasters of rural areas wherein

wherein the circular of the Directorate dated 29.4,94 was

_ forwarded., It was stated there-in that Mahila Sampdiddhi Yojna

(heieinéfter referred to as MsY launched by the Central
Government and operated through all rural Post Offices is béing
watched ang moniﬁo:ed by the Government, It was stated therein
that the Sub Postmasters will open the acdount in usal co{u:se
and commn:l.cate the account number allotted t© the Branch
Postmastex/E.D. Sub Postmaster thmugx the B.O. Slip. It

'contained the othez guidelines for the MSY,

A copy of the circukar dated 23.5,94 is ammexed
herewith and marked as ANNEmg& 2e

cﬁ_‘_ ' That as already stated hereinsbove, the P°St Ofﬁ‘:‘*

| whered.n the dpplicant is working is not a mral Sub Post Office

The respondent Mo, 4 issued a circular under Mo, LI/TD/Soxting
List dated 9,2.94 ﬁheréby the Town D'elivery Idst of Qa:ious
Post Offices were xs circulated, From the list, it is clear
that the Chandrapur Sub Post Office and the Chandrapur Mill
Branch Post Office (which is a non~delivery branch) are

covered by the Town Down List and therefore, these of fices

& not come under the aforesald MSY Scheme, The applicant
craves the leave of this Hon'ble Tribunal to produce a apy
of tha clrcular dated 9.2.94 'at the time of hearing,

4,7 ~ That the respondent No, 4 by a communication dated

' '15,11,94 directed the applicant to open acoounts in the

Chandra_pur Sub Postixw Offi ce and the Chandia M1l Branch Pest
Office under it to reach the target of the scheme, It was
alleged in the said letter that the applicant refused to

' open MSY _ggcmmts on the plea that Chandrapur was an urban

area under Gawa_haﬂ, Town Del:l.bety. The respondent No, 4 stated

mntd‘o .P/‘O .
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" that on enquiry it was found that "Chandrapur is not a town

ratteer, It is under Chandrapur G=on Panchayat and {::eated
as rural area.,® The respondent No, 4 dlirected to open MSY

_account at the offi ce of the applicant and allow the

Branch Postmaster, Chandrapur Mill Branch Office to open
MSY account right fpoxi: the next date., It was‘ further stated
that thé target for vﬂl‘.e_ 6fﬁ.ce in the applicant has been
fixed at 100 accounts, |

A COpy of i:he sald letter dated 15,11,94 is
annexed herewith as ANNEXURE.3,

4.8 That on zeceipt of the aforesald letter dated

- 15,11,54, the applican’c sabmitted his r.eply to the respondent

No, 4 stating clearly that as per Directo ::atevs letter
and as per Town Delivery List of C.P.M.G., Guwahati, the
MsY is not :equired to beopened at Chandrapur Sub Post Office

- and Chandrapur Mill Branch Post Offi ce and if the MSY acc0unts

are opened it may be treated as dlsobedi ence to the
Directorate'sloraéfi:. Thé ap;:licant also referred his XE earlier
'explén-ation regarding thé sémé slhject, Thé applicant further
stated ﬁhat there was no local people avallable in-his
jurisdic_:tion fqr the purpose of opening ‘MS.Y accounts. The

area overed by the Po'St'Of:Eice of the applic ant are inhabita-

ted by people mostly from Palasbari, Nalbari, Tamplpur

Rangia and als Bangladeshi. s, and people from other parts

" of the States, His area ®vers the resldente of A.S.E.B.

Project Quarters as well as quari:ers of Assam State Fertildi ser

~ Corporation and National _T_gxtile Corporation, He further

stated that there are no activities of Gaon Panchayat or

Contd,..P/S,
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Rural Panchayat in that place and instead the matters are
settled by the Sub-Divisional Officer of Pragjyoti shpur

and Pragjyotishpur Policé Out Post, The petitioner also

submi tted instances wiere inspite of existence of village
Deveic)pment Comwd ttees, the Post Offices of that area have
not been éntmsted with opening MSY acoounts, The applicdnt'
further clarified that the Chandrapur Mill Bt"ané:h Post Office
is _situated”inside amill widch in turn is situated in the
heart of the Chandrapur flbwn. He also sfatad,_that all 'I:laeI

'Sub Postmasters posted in Chandrapur Sub P{)-st‘ Offices were

in reéeipf of B.II class clty benefits including H.R. A,
since 1981 and therefore, ,the said Post Offl ce 'cafmot be
termed as rural Post foice. ‘The applicant, therefore,
intimated that in view of the aforesaid diffichlties and.

.factual position, he will not be able to open MSY accounts.

A cépy_of the aforesald reply dated 12, 12,94
i3 annexed herewith as ANNEXURE-4,

4.9 | Ihat thereafter by a Memorandum under No, B 2/MS¥/
Misc/93-94 dated 17. 1.98, the applicant was informed that -

it was pnoposed to take acticn againsl: Hm under Rale 16

of the CCS(cCCa) Rules, 1965, The geplicant was directed o
file his representation against the proposed action within

10 days. A statanent of imputation of misconduct was also

enclosed xkm to the sald Memorandum, In the statement of
1mputatibn :;t:txk was alleged that the applic at was
directed to open MSY acoount in his office under sevazal
instmctions but the applicant did not open any MsSY account

inspite of clear Ainstructicm s and by the above acts the

applicant falled to obey the instructions issued by his

- Contdo o;op/so'.
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superior officers violating the provisions of Rule 3(I)(i),

(12) and (11i) of the CCS (Gnduct) Rules, 1965,

Immedlately onx recéipt of the aforesaid memorane
dum, the applicant fumished his :eprésentatio'n on the
body of the impui_:ation stating his defence, ,Thé appncant
in order to avolid repeatation does not state his r.eply and
reply q.'lven by the spplicant on 9,2.95 may be treated as
a part of thls applic.ation.

A copy of the memozandum dated 17,1,95 M
,alongwi’ch the statement of iatation and the
reply of ﬁ:e app].icant are annexed herewd th

4010 ‘That thereafter by an o:dé: un.déz No, E Z/MSX/

_93-94 dated 23, 2,95 issued by the Re@ondent No, 4 pay
. of the applicant was oxdered o be raduead by two stages

for a per_:l_.od of ong year with effect fmm 1_.6.95:

A copy of the aforesald order dated 23,2 95
is amnexed herewith as ANNEXURE.6.

4,11 That the gpplicnt states that the aforesaid
ozder dated 23,2,95 is absolutely 11legal and'not sustainable

‘1n law. The respondent No, 4 had served the memorandum of

cha:ges under Rule 16 of the Ccs(cca) Rules, 1965, Howeve:.
he had imposed pe_nalty under Ruleé 14 of the sald Rules as
provided in Rale 11(#) of the said Rules, Therefore, thé
order of imposition of major penalty is arbitrary, illegal

-and without jurisdiction,

4,12 That the applicant states that before impositimn

‘ontde, o .P/7.
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of the penalty, the disciplinary authority did not make any
enquiry, In the absence of any enquiry, the aathority is not

" empowered to impose any of the penal ti es specified'in

c:l.ause (v) to (1x) of Rule 11 and as such, the ozae: dated
23. 295 1is void ab-initio.

813 That the éppucént submi tted an .éppeal dated
.4.4,95 addressed to the respondent No, 2 who is the sppellate
authority., The applicant i:; ‘his app eal point_ed out the
illegality and prayed that the order dated 23,2.95 be

set aslde and quashed. | -

A copy of the appeal dated 4,4,95 is amexed
herewlth as ANNENURE.T,

4, 14 That although the appeal of the aﬁplmant is
pending before the appropriate authority, in the meaﬁtime’,
the ‘respon,dent No, 4 issued an order dated 1, S.95xpn:po:t1ng
1t 0 be a wrrigendum whereby the order of penalty has
been substituted and it .has been ordered that the pay of

, applicant be reduced by two stages for a period of four

months with effect £rom 1.6.95. : » . —

A copy of the aforesald order dated 1.5.95
is annexed herewlith as ANNEXURE.S,

4,15 That the spplicant submitted a number of reminders
to 'the respondent No, 4 praying for disposal of his gppeal
but till daté no order has been passed by the appellate
authority,

Copies of two such reminders dated 5.5,95 and’
"20.5.95 are annexsd herewith as ANNEXURES.9 & 10,

Contd, .. F/8,



4,16 That the applicant states that the ordex dated
1.5¢95 is not an order of the appellate aathority since it

is passed by the xespondent No, 4 who impmwe himself passed
the earliexr order of penalty. Since the gppeal has not been
disposed of as yet and since the o:der of penalty is to be
made effective from 1.6.95 he has been constrained to app:oach
this Hon‘ble ‘I‘ribunal seeking the relief that theoxder of
penalty has not yet been imposed inasmuch as the salary of
the applicant for the month of June 1995 will be due only

on 30,6498,

4,17 i‘hat the aspplicant states that if an interim
order as prayed for is not granted, 'the applicant would
suf fex irréparable loss and injury. The order of penalty
is yet to be imposed and ﬁne:afote.-,he prays that an
interim order be passed before 30,6.95. |

5, GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

561 . For th& fhe action of the respondents in imposing
penalty on the appli cant is arbitraryk, illegal and
not sustainable in law,

Se 2 For tha& the order dated 23, 2,95 is absolutely
without jurisdlction and has been passed in ‘lourzble

exercise of power,

S5¢ 3 - For that the disciplinary aithority having served
the memorandum of charges under Rule 16 of the CCS(CCA)
Rales, could not have imposed penalty under Rule 14 of the
sald Rules, | |



-9
.5._'4_ For that Vthe're\séonde_nts are not entitled to
péss’ any of the penalty specified in'c:lause (v) to (ix)
of Rule 11 of the CCS(CCZ\) Rules wlthout mak.tng ay enquiry
In the instant case, enqui ry whatsoeve: was made under the
Riles and the applicant was dep ri ved of the reasonzble
Oppo'rtﬁnity to defent his Aca.s?e_‘. The impo siticn of majox
penaity pursutant to ai men\oraridim of qharge undexr Rule 16
of the C.Cs8¢ (CCoA.) Rulesis 11legal and liable to be

set aslde and quashed.

'S.S | For thal: the discd.plinary anthority has imposed
| the penalty on the applicant wlthout dae process of law
and the actions of the respondents are violative of the
prindples of natural justice and therefore, the impugned
order is not sustainable in laﬁ.

56 For that in any view of the matter, the impugned
or&r 1s liable to be set aside and quashed.

. -

" 6o mL OF »mES‘E'UT-Ebs

‘That the app]icant states that he has filed an
appeal against the order of imposition of penalty. I-bwever.
the appeal is not disposed of by the appellate authority
; but :.n the meantikde, the ordex of penalty 'vbuld be effective
from 30,695, As such he has no other alternative or
efficaclous remedy. | |
7., MATTERS NOT PREVIOUSLY FILED OR PENDING

BEFORE ANY OTHER COURT 3 |
| The appld cant further states that he has not filed

any'appllcation, ‘writ petition or suit rega:ding the subject

Contd..+P/10,
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matter against which this applicakion has been made Mbefore
any authority or any other Court of law or any other Bench

of the Hon'ble Tribunal nor any such gplication, writ petition

or suit is pending before any of them,

8, RELIEFS SOUGHT FOR :

On the facts and circumstances, the applicantx

prays for the following reliefs i

8,1 To hold that the order dated 23.2,95 under No,Egg
E 2/MSY/93.94 issued by the respondent No, 4(Ame xure-6)
is zmillegal,

8,2 To hold the order dated 1,5.95 under No, E 2/MSY/93.94

ismued by the respondent ¥o, 4 (Annexure-8) is
illegal, '

8.3 T get aside and quash the aforesald orders dated

234 2,95 and 1.5.95

8.4 D grant x sppropriate cost to the applicant

8,5 Any other relief or reliefs to which the gpplicant
is entitled undes law and equity,

9, INTERIM ORDER PRAYED FOR :

The gpplicant states that prima facie the impugned
oxders are illegal, therefore, %xits an interim order may be
passed staying the operation of the orders dated zms
23,2,95 (Annexnre-6) and 1.5.,95 (Amnexure-8),

10. L X XN J
The application is filed through Advocate.

Cbntd...P/ll._



11, P Agxg&z;égler,mé I,P,0. ¢
(1) IOP.OO ) w., H @'} < $35 2N
(14) Date = ¢ .ﬂ"’
(111) payable at Guwahati,

12, LIST OF ENCLOSURES :

As stated in the Index.

VERIFICATION

I, Shri Lankeswar Das, aged about S’] years,

'ét ézeéent working' as the Sub Postxixa‘ster of Chandrapur
‘sub Post Office, Guwahati-781150, the applicant, & hereby.

solemnly affirm and verify that the statements made in

paragraphs 14 4 and 6 t 12 are tme to my knowledge ;

those made in paragraph 5 are txue t© my legal advice
and I have not supp:essed any material fact.

, mal sd.gn this ve\:iﬁcation on this the
day of June 1995 at Quwshatd,.

/
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o ANNEXUE ..1 \
SALIENT FEATURES or MAHILA SAMRIDHI YOJNA '

£

Thiis Scheme is only for adult rural womeh. The accounts under
thiis scheme can be Opehed only in a post: office having delivery
Jurisdiction over the depositor‘s village,

Only one account can be:opened by an adult rural woman of more
than 18 years of age,

A depositor desiring to open an account will make an application
in Fom A (speciman copy attached ) to the concemed post office,
The deposi w:lll be accepted only in cash,

No: account shall be opened with a deposit of less than Rse 4/-and
all deposits should be in a multiple Of s 4/-
The maximum amount that can be deposited in an atoount is k. 300/-

'Evéry deposit will ha{re a lockein period of one year from the
date of its deposit and woukd eamn an incentive of 25% per annum
subject to a maximum of Rs. 75/~-per annum,

Only two prematu:e withdrawals would be allowed during a calend-
er year The: amount of sach such withdrawal not be less than Rt
Rse 20~ and each withdrawal would be in muitiples of rsd4- (such
withdrawals will eam incentive at the rate:of 12 per cent per =®
annum, This incentive would be paid for every completed 30 days,
ignoring the fractional period). No incentive will =iy be paid if
the withdrawal has been made within 30 days of its deposi t..

On: opening an account, the depositor will be issued a pass book

bearung an account number, name of post office where opened namg
and address of the depositor, the first deposit and the amount

- off incentive payable alongwith date on which it will be paid

xi)

xii)

mtered in it,

No transfer of account woukd be permi ssible. However, an account
can be closed at any timekk by the depositor, '

Nomination facilitg as in Savings Account has vbeen provided in
the MSY2 In: the event of death of the depositor, full depod ted
amount with 25% incentive on iit: would be pald to the depositor,

full deposited amount with incentive on kt would be paid to.
the: nominee/legal heir,

The Scheme is ot covered by B¥XX¥? S,a, S,

- X -
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R ANMERURE -2
v . ° , y n’:V
' - DEPARTMBNT OF Posms INDIA s,
- OFEICE‘OF THE '8, SUPDT.OF 'POST OFFIFES Gil DN, KY/
| . 1, GUMAHATI: 4781001, ‘
" ,' LN Toy .- . T ' .
. L. : 1 The- Sr.I’.M. Guwahat:l G.P:0, ' \
ty - 2) The P.M. Guwahati University H.O. AL
. . . J) All.SPMs \Rural area). _ , gl
LT T A A BpMe ‘(Rural area). .
EMESEY NO.EZ/MSY/R13/93-94. Dated at Guwahati the 23=5-94,
., LI, I“‘r ' ) “’_" 1
‘ - " <‘ : Sub:—Authorising BPM/LDuSpn to iesue Pare books in
’ ' , 4.:rGBDQOt of iahila Samriddhi Yodna.
o~ ~ — e ......m.. LAY .. R -____ - -:-m.: "J , .
L — .'-':‘ -" A copy . of Direotorate DOOO 1etter N°.35-4/94nSB III dta
- St ln ST 2924494 oiroulated vide ‘0PMG/GH | letter No.SB/M3Y/Rulinge/94 dated
=~ < _ 7 Tr-6=5.94 is forwarded herewith for your information,guidance and
T T -neoessary agtion, . ' N - -
AL Ate e o - 'a,t Pty {...,.\_ . L . ’ - f . F -
L . K L "-' oy ( . ';," ‘ (t_.c'“. i A‘\'.
o CoL 1 ~.L‘. _"-b l"_‘:’,-‘_’.‘”. ... Y ¢ w\ a o . . .
S R S AR S N for Sr.Supaf.of Post Officecs,
B N T 'wi;‘,h , Guwahati .Dn,Guwahati:-781001.
'm_»{“-"”‘Copy (o} 4 the;letter referred to above . ‘

s

A ;s.i 'v g TheJMehila Sanriddhi Yojana (MSY) launched by Central ¥m
R .qGowt.~and operated through all rutal post offices, is being olosel
o ey watohed and'monitored by Government. On the basis of various revie
- _fvaV oonductddo At hés " been dooided that- the depositor shouldbe issued
S M8y ‘Pass. Book ;hy-the' BFM instantly. on.reooeipt’of deposit from her,
,.‘. ~after "naking. the” relevant entrios 4n it and indicating the P.R.num
Twill be.dindloated : on‘tho.reverao of’.the preliminary rcceint, to be
"f&**thhgivon to the-.depositor: The 8PM :will open the account in usual cour
o imelme.is being dome now and oommunioate the ‘actount nunber altoted tc
" i+ {.thd BPM/EDSPM' through tho' B.O.slip. On tecolpt of nccountnunber
“; in-the Branoch office/EDSO, thq EDBPM/EDIPM will bend on intimatior
n, - ..for.this to ‘the denositor and on presentation of.the preliminary
v ' v ;rcoeiat by ' the depo tor . he WXl entrr the acoount. number in rod
' ‘ink on the MSY“pass’. ook, the preliminery reocint and in the jourr-
. ..+ The precliminary rcocipt will be teken back and tiic MSY Pase Book w
}\ . would be handed over'to- the dépositor., Except for thc change; the
. existing procedure of opening of aooount in TDBPO/BDBO will contib
L i~to be as it iss -
or mx Roa RSP AL 0002 B &2&*@%“:*%2‘:& BRLaoRe oty th pumbe
. ' in his jurisdioction and will ‘communionte the samc to the SPM, Heac
{ ‘ Postmestdir and the Sub Divi. Inspdotor. This limit will befixed
v , devending upon the local circulistances-and reqQuiremnent of each Br
o **, PsOs Thc SPM will iesued by the Branch Postmaster, A stook regist
. in‘the following proforma will be' maintainecd by erch ranch posta-
! : ¢ masteor,
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i -'offxoe, the samoﬁwilere ‘entercd in the stoock registex: ‘in’ the rele-, |
_ ‘t'wvantycolumn and’ alao in the¢ POSB journal’' and the signature book. -
\ The inepeotxng officers. while carrying out the inovecction of the
s - office should énsure that the account number of nll the MSY pafs
v + . .‘books. have bcen reocived and entered agelnet the relcvnnt cntries in
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. AN A RE 3
DY, PARTMENT OF POSTE INDIA

OrfFLdl LF P greBUENE Or rORT OFFIJLRA ate i,
GUWAHATIs -781001,

TO’

shri Lankeswar Das,

SPM/CGhandrapur 5.0

NO.E2/MSY/Miso/93-94, Dated at Guwahati the 15-11-94,

Subs~Alloged Refusal to open Manile Samriddhi
Yojena 8/ce at Chandrapur 3.,0. and Chan-
¢ drepur Mill B.O.

It is reperted tbat you have refused to. open MSY
a/c at your office and instructed the BFM Chandrepur ill

B.O. not to open MSY afcs on the plea that chendrapur is
plea

an urban ares under Guianati Tewn Delivery. On enquiry

[P ,
1t 1g found that Chandrapur is net a Town ratteer it ls

under Chandrapur Gaen Panchsyat and treated ms Rural
area, Hence your argumént ig not scoceptable.

Please oper MSY a/c at your office and allew the
BPM Chandrapur Mill B.0. to opea MSY a/c right from
tomorrow sand intimete the ne, of M3Y a/ce so far, Your
office monthly terget hee been fixed at 100 a/ca
and you will held reaponopible for achievement of your

torget including srrear since July'199%4.

Any delistion from the nbove instruction will be

viewed seriounlyoe

(. Pz—sn,ﬂcﬁ:ﬁ M\:n )
gr.49updt.of Peost Offices,
Guwnhati Dn.Guwmhntit-781001.
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ANN EXURE- 4

- 16 =
No, S/QNP/15-1994-1995 dt, 12.12,94
at Chandrapur, Guwahatl.781150,

To

Shxl I. Pangermungsang,
Sr. Stlpdt. of POStS,

Guwahati Division,

Sub : Alleged refusal to open Mahila Samriddhi Yojna
‘ a/c at Chandrapur S.,0. and Chandrapur M1l B.O.

Ref : Your No,E2/MSY/Misc/93-94 dated Guwahati the
15. 11.94.

.

8ir,

- on your above subject and reference, I beg to state
that as per the Directorate letter, the Town delivery list
of C.P.M,G. of Gawshati and the MSY Annexure-1 forwarded
by you, there shoi.xld not be opened MSY a/c here at
Chandrapur S.0. and Chandrapur Mill B.O. If I open it will
be. shown disobedience to the Directorate, N, Delhi the
C.P.M, G, OF Assam as well as to the Govt., of India,

The photostaf copies of all these circulars
were sent to you along with my explanation on 28,7.94
and again I am enclosing h/w,

That sir, the Reporter of MSY a/c wag the
Instmctor at Sonapur training camp who himself delivered
. lectures that you (trainees) open the a/c of local Mahila
of the local Post Office delivery jurisdiction, not of
other villages Jof other Post Offices areas,

That sir, the local people are not available here.
Most of the people are of Palasbari, Nalbari, Tamulpur and
Rangla sides etc, Full of Banghadeshi Mia and Mia of Silate
‘and Silchar and some are Biharies and Nepalies residing at
the Quarters of A.S.E.B. Project, Assam Stéte Fertiliger
ax Corporation's quarters and Natimal Textile Corporation'a
quarters etce '

, Regarding Gaon Pancha’at - I h-ve not seen any
~activities of Gaon Panchayat or Ruxal Panchayat here,

4 /

Contd,..P/17,
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Matters are generally settled by the S.D.0O. Of Pragjyotishe
pur mnd Pragjyoti shpux Out post. Pragjyotishpur is the
oBd name of Guwahati, In Ghandmari near Chandmari Masjid,
Guwahati-21 there is one District Pural Development Agency,
But chandmari is not treated as village. In my Rapnagar
village there is one village Development Committee. In
Rupnagar Post Office, there is not opened MSY a/c as yet.
Hence the Rural Panchayat or Gaon Panchayat should not be
the ground for opening the MSY a/c. It will be as per the
rules and regulations made by the Deptt. and made by the
Goveznment. T

That siz, I am not concenied with the Target of
100 afgc. I have not received aiy Target memo upt thi s
day and also I have not given any demand from my end and
no arrear lying in my office.

The reporter concealed the note of my B.O. slip
and oolouring the note in another ways. The B.O.slip
taken from the B.P,M. to stow you and to make it Photostat
which will be returned after photostat, But not yet
returned, In the notk, I have not written as “An urban
area under Guwshati town delivery". Pl. see englosure=4
0f course in reply of another letter it was replied as
= UMy B.O. is non-delivery, it has no delivery jurisdiction
and fallen in town area.” | |

, The Chandrapur Mill B.O. is situated in inside a

. Mill., The Mill is sisuated on the heart of the Chandrapur
town, as the Chandrapur mame is appeared in the town
‘delivery skkm list. pl. see Enclo sure-2,

That six, the MSY a/c confined to EPM and ED SPM
of delivery offices in interior places, The Chandrapur
Sub Post Office is not E.D.S.0. it is a Departmental
Sub Post Office and the SPM is also Departmental one.

~ There is a matter of dignity. And hence I cannot open
MSY a/c and my B.0. is non-delivery P.O. i thout
having delivery jurisdiction and hence is not allowed

et b s S R

Pe—

t6 open, Pl, see enclosure - 1 underlined & enclegdure-3
underlined. ' . . —

_ " ontd,..p/18.
gl
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That siz, the place Chendrapur is an important one

from tte time of Raja Ghandra Kanta, a man of Mayang
of Nowgong District, It was hi s moving place.

Once it was selected for the capital of Agsam by
the Assam Government., The late Mrs. Indira Gandhi the
Prime Minister of India established ‘adharsilak® for the
capital of Assam, PragJyotishpu: by name. But due toO
high cost of money, it was not conceded.

. chandrapur is a part and parcel of. Guwahati dty.
All sorts of facilities are there like Guwshati city, The
sare city Buses i.e. A.S.T.C. City ser vices running from
moxrning to evening the staff buses and the school buses
are also running in the same way all day long, Schools,
College Examination Centre, Industries, Electric supply
water supply etc, are also there, And is nothing indlffere-
nce from Guwshati in shape. Greater areas with larger of
population of several races which fitted the town,

The Guwshatl - B-2 dty fase (HRA) was also pald

to all my < previous SPMs from 1981, So it cannot be -
separated from the Gawahati dty. The name appeared in

‘the town delivery list of Gawshati, nd hence it is town

Smo SUYEm 2,

That sirx, the MSY reporter has set aside ‘the rules
of the Covernment and demanded the SPM, Chandrapur a
fullflezed Departmental and single handed Sub Post Office

by 100 targets by hook or crook per month with the arrear

from July ’94 where a _single afc is not justified at all,
‘I‘hls may x:i.ghtly be ‘called unnecessaty harassment.

'S0 in view of the facts stated above, as well as
dering my period here, I would not be able to open MSY
a/c fo: which you are requested to execuse me - please

— - : Yours falthfully,

'Sd/- Lankeswar Das,

Enclo : SPM, handrapur S.P.0.
1. Photostat copy of Directox- Guwah ati-781150,
ate letter, . 12.12,94
-2 8 of 1st page of

Town delivery list.
3, MSY annexure-1
4, B.O'. Slip.

esé
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| | ANVEXURE=5

DEPARTMENT OF POSTS INDIA

STANDARD FORM OF MEMEORANDUM OF CHARGE FOR IMPOSIENG
MINOR PENALTIES (Rule 16 of the CCS(CCA) Rules, 1965) .

No., E2/MSY/Misc/93-94

GOVERNEMENT OF INDIA
MI NI STRY/OFFICE OF

Dated 17.1,95.

MEM RANDUM

| I, Shri Lankeswar Das,v 'De.s'ignation - SPM
office in vhich working Chandrapur is hereby informed
that it is prop@sed to take action against him under rule‘
16 of CCS(CCA) Rules 1965, A statement of the imputation
' of misconduct or misbehaviour on which action is proposed
‘to be taken as mentiore d above is enclosed. . ‘
2. Shri LanMeswar Das is hereby given an
oppo rtunity to me such repres_entaﬁ. on as he may wish

make against the proposal,

3. If‘Shri Lankeswar Das, falls to Sublnit his
représentation within 10 days of the receipt of ~this
memorandum it will be presumed that he has no representation
to make and orders will be liable to be pasSed against }Shri
Lankeswar Das exparte. | |
4. The receipt of the mesho r an dum should be
acknowledged by Shri Lankeswar Das, |

54/~

.Disciplinary Authority,
. 8r. Sapdt, of Post Offices,

Guwahati Dn, Guwshati-l,
To _
1, Shri Lankeswar Das, SMP, Chan.dxv:apur.‘
‘2 Personal file o
3. Vigilence.file
n4. Spare, -

2% et N

Contd, ..
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ANNEXURE=S
Contd.

_ Statement of imputations of misconduct and mi sbehaviour
" 4n which acticn is proposed to be taken against “hri

Lankeswar Das, SPM, Chandrapur SO under rule 16 of CCS
(cca) Rules, 1965,

Shri Lanke swar Das, SPM, Chandrapur was dl rected
to open MSY account in his office under several instructions
i ssued from Divisional Office, Shri Das was lastly
instructed under SSPOs Guwshatli letter No, E2/MSY/Mi sc/
93.94 dated 15.,11,94 to open MSY a/c in his office and
falfill the target of MSY a/c in his office, But Shri Das
did not open any MSY a/c in his office inspite of clear
instruction issued by his controlling officer..

Shri Lankeswar Das by his above mzted act,
failed to okey the instruction issued by his superior
officer violating the provision of rule 3(1) (1)(id) (1i1)

of CS (Conduct) Ruless 1964,
To

Ssp/GH

Sir,

The canse of non-opening the MSY a/c is already
intimated several times, specially on 28,7.,94 and on
12,12,94 with photostat copies of the circulars.

o That sir, I have not g}iveh any statement of
imputation of md sconduct or misbehaviour and not violating =m
any rules as ralsed by you, Rather I have properly and
strictly followed the rules of the circulars sent by you
your instruction letter also responded and stated the
facts of non-opening.

~ The place Chandragpur is not a village. It is

treated as town, recognised by your town delivery list,

paymentof HRA of Guwshati B-2 city fare and Guwahati Pin
Gode serial i.e. Chandrapur Guwshati-781150,

chandrapur, Pragjyotishpur and Guwshati are at
the same. Chandrapur is named as Pragjyotdi shpur by some
offices here at Chandrapux. Pragjyotishpur was the previous
name of Guwshati and hence it is town,

O)ntdo )

W .K%%
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- ~ Amnex. 5 contd,

If you treat Chadrspur as village, then I ghould
not be posted at village P.O. originally I applied for .
. Guwahati Unit and alsd appointed in Guwahati acoordingly
as my resident at Guwahati,

The following are the main casuse of non-opening
of MSZ a/cs in short s '

(1) - Directorate letters

(2) MSY annexure-1 against Chandrapur non-deILVery Mil1l B,O.
(3) Town delivery list, :

(4) ‘Chandrapur Guwahati-781150,(5) Payment of HRA at

(6) Chanarspur Departmental S,0, ovanati B-2 class thfa‘
(8) The SPM is departmental one,

That sir, I like to work under the jurisdiction
~of Rules made by the Department and Government and not beyond
it, Tis work is allotted to the BPM, EDBM and EDSPM of

, delivery ofﬁces in rural places only.

It is actually not my works as you have ordered
'I.am @rrying out it. Nine.(9) MSY a/cs have been opened
S0 far. After that no Mahila has ome,

Iﬁndly let me off f:om the charge sheet.

Sd/~ Lankeswar Das,

'SPM Chandrapur P.O.

Guwahati-781150,
9,4 2695,
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Department of Posts 3 India
Office of the 8r, Supdt. of POs 3 Guwahati Division H
Meghdoot Bhaewan 3rd floor : Guwahati t 781 001,

LA N J L 2K ] L N

No i E2/M3Y /93~-94, the 23rd Feb,, 1995

- It war proposed to take aotion against Shri Lan.cswar
Das, SPM, Chandrapur 30 under Rule 16 Q% CCI(CCA)_Rules, 1965
in this office memo of even no, dated 17.01.95 on the ~~
following imputations of mis conduct and mis behaviour,

Shri Lankegwar Das, SPM, Chandrapur was directed to
open M3Y accounts in hig office under several instructions
issued from divisional office. Shri Das was lastly instructed
\under- SSPOs,, Guwahati letter no, E2/1SY/Misc/93-94 dated —
15411,94 to open MSY accounts in his office and fulfil the

“target of MSY account in this office, But Shri Las did not

open any MSY account in his office inspite of clear instruce
tions issued by his controlling officer, ’

Shri Lankeswar Das by his above noted act faid to
okey the instructions isgcued by his superior offiter,

violating the provisions of Rule 3(1((i1)(ii1) of CCS(Conduct)
Rules, 1964, _ !

This offire memo dated 17,01,95 was received by Shri
Lankeswar Dar, SPM, Chandrapur on 30.01.95 and he submitted
his representation as under.

CAw A

The causem of non opening of MSY account is already
intimated several times, specially on 28,07.9% and 12.12.94
with photocoples of ¢irculars., That Sir, I have not given
any statement of imputations of mis conduct or mis behaviour
end not violating any rules as raised by you. Rather 1 have
properly and strictly fodlowed the rules of the circulars
sent bty you, Your instnuctions letter also reponded and stated
the facts of non opening., The place Chandrapur is not a
village, It 1s treated as twon recognised by your Town
delivery 11st, payment of HRA of Guwehati B~2 city fare and

‘Guwahatl Pin code ferial that is Chandrapur - Guwahati-

781 150, Chandrapur, Pragjyotishpur and Guwahati are all

the same. Chandrapur is named as Pragjyotishpur bty some
offices here at Chandrapur., Pragjygptishpur was the previous
name of Guwahati and hence it is town. If you treat Chandra-
putias village, then I should n~t be posted at village PO
Ori . inally I applied for Guwahati unit ana also appointed

in Guwahatl accordingly as my resident at Guwahati. The

following are the main cause of non opening of the MSY adcs
in short,

1+ Directorate letters

2, MSY Annexure I

3« Town delivery list

4, Payment of HRA.of Guwahati D2 gmk class city fare
5. Chandrapur-Guwahati=781 150

6. Chandrapur departmental SO

7. The SPM i3 departmental one.

That Sir, I like to work under the Jurisdictlon of
Rules made by the department an:i not beyohd it. This work

is alloted to the BPM, EDBPM, EDSPM of delivery offlces in
rural places only. It is actually not my work as you have
ordered, I am carrying out it nine MSY a/cs have been opened
so far., After that no mahila has come., Kindly let me off
from the charge sheet,

\x@%\ﬁ%ﬁ&

Contd. 00?000
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I have gone through the representation of the

official very carefully and found that the reason adduced
by him are not at all satisfactory. The Chandrapur 30 is
not a urban post office under Guwahati town, It is under
Chandrepur GP. und®r Chandrapur Anchalik Panchayat. The
official was several times instructed to open MYY account
in hig offlce, Jiven my personal instruction failed to
convinced the SFM that he is bound to open M3Y account

. Wwithout any argument. The nine MSY account opened at his
offIce~wag qlE to persistent request by the ASP(Hn?
Guwahati ageinst the willing of the SkM, Shri Lankeswar
Das. The official actually dextrmun deserves gevere
punishment, However, keeping a lenlent view I disposed

_ the case with the following orders.,

O R D E R

I, shri I, Pangernungsang, Sr. Supdt, of Post
offices, Guwahati Division, Guwehati ordered that the
pay of Shri Lankeswar Das, SPM be reduced by two (2)
stages from R.1720,00 to RK.1640,00 in the time scale of
pay k. for a period of one year with effect from 01.0&,95.
It 1s further directod that Shri Lankeswar Das will earn
increment of pay during the period of reduction and that
on the expiry of this period the reduction will not have
the affect of postponing his future increment of pay.

O

D : | (r ‘. g *séﬁE)
QLb&,;mrj. Lankeswsr Das Sr, Supdt, oﬁ\g\at offices
v §PM, Chandrapur, d Guwahati Division, Guwahati,
2Bpy XX te- ‘
Copy to te=

1 The 8r. Poatmaster, Guwahati GPO
2-3, The Chief PMG, Assam Circle, Guwahati

4, Punishment Register
H.'\.'/‘%b Ron, {dﬁgsang )
of

5«6, PF/CR file of the official
Sr, Supdt, oat offices

7+ Spare,
Guwahati Division, Guwahati,
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NNNEXURE-
To

The Director of Postal Servi ces,
Office of the Post Master General,
Assam Crcle, '
Guwahati-781001,

Through

The Sr. Supdt. of Post Offices,
Guwzhati Division, '

Me ghdoot Bhawan,

3rd Floorx,

Guwahati- 781001,

and thmwugh SPM, Chandrapur,

SUB 3 Departmental »ppeal under Bule 23 of
the Central Services Classification
Control & 2ppeal Rules 1965, against
the impugned oxrdexr dated 23.02,1995

The Impugned ordex dated 13. 02. 95
commnicated under Office Order No,
E2/MSY/93-94 passed by the St Supdt.
of Post Office Gawzhati Division,

|8
o]
"

alx,

, With refexence % the oxder dated 23.0 2,95 indicated
in thekxr referxence: quoted above. I have the honour to
prefer & departmental appeal under the aforesaid Rule
‘indi cated in the: subject above challenging the ordex
under reference.. :

The case of the appeallant in brief is =

The Mahila Samridhii Yojna, & Central Govt Scheme
has been launched by thejGovt and operated through all
‘the rural Past offics . “he Scheme iis for adalt rural
women and the accounts under this Scheme can be opened sx

only in a post office having delivery jurisdiction over
- the- depositors village.

-2 That the Sr Supdt of Post Offices, Guwahatl LR~
Division, by hks letter No, E2/MSY/93-94 dated 15.,11,94
speci fically dlrected the: appellant to open account in
the Chandrapur Sub ¥ Post office and the Chandrapur Mill
Branch under it to reach the target of the scheme, The
appellant in his reply dated 12,12.94 % the aforesaid
dl rection had clarified his position

W Q{u% | . coxinﬁ..;_......../z
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for non-opening of account in the said post office under: the
scheme, ' ‘ ‘

A copy Of the aforesald reply dated 12.12.94 is
annexed hereto as Annexure-A,

3 That the contention of the asppellant is that the
Chandrapur Sub-Post @ffice is Covered by Towm Delivery list
circulated under No, SL/TD Sorting list dated 09.02,94.

under the stognature of the Sr Supdt of Post Qffices, Guwahati
alvision and as such the Chandrapur Sub-Post Offfce and the £
Chandrapur MiiX} Branch Post: Office (Which is a non-delivery
branch), & not come under the aforesaid schemes

4 That without convincing the appellant with records
and authorities the sald 85 mupdt of Post Cffices has
served Mimorendum of charge under the: Rule and in ‘the form,
for imposition &Ff minox punishment, dated 19.03.94 with the
charge of Misconduet and Misbehaviour,

& A copy of the aforesalid Memo. of charge dated 19.03.94
is annexdd heretw as Amexire ‘B'

S That the. appellant had furnished written statements
against the: Memi of chaxge on 09.02.95 explainin-g his position,

A copy of the aforesald written statanents in defence
k%: 1s annexed hereto as Annexnrea- Lol

6 That the aforesald Sr Supdt of B Post Offices has
Passed on order under No, E2/MSY/93.94 dated 23.02.95 and
gmkad sent to the appellant per redlstered postwhich has

been received by the sppellant on 02.03.95 imposing a major mmr
penalty of reduction of pay. | ' |

A copy of the aforesaid order dated 23,02,95 is anne-
xed hereto as Annexure- 'D’

7: That the: appeliﬁént after perusal of the aforesaid

%ntd.“.......;3'/
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impugned o'rder'prefe'rs this appeal under provision of
the above Rule on amongst other the following GROUNDS te
-V} For that the di sciplinary authorit had served
‘the Memo  of charge under Rale 16 of the CCS/CCARules, 1965
but has: imposed penalty under Rule 14 of the said rule:
as provided in Rule 11 (V) of the said Rules and as \

such -the ordexr of imposition of the major penalty is axb=-
itary and illegal which is liable to be set aside..

b)/ For that no. order under Rule 14 of the said Riles .
imposing any penalty specified in clauses (V) to (IX)

of Rule 11 shall not be made except after an enguiry

etc, In the instant case no enquiry was made under the:
Rules and as such the order at Anmexure- ‘D" imposing
major penalty of this sppeal, being illegal and violative
of Rules, is liable t be set aside. ' |

c) -+ PFor that the dlsciplinary authozitv by imposing
the said penalty on the appellant without Que process
of law which is violative of the primciple of natural
justice and as such the said order at Annexure—r ‘'p!
is liable to be: set aside.

It is, there fore , respectfully prayed that
yowr: honour would be pleased to admit the appeal and
after perusal of records and Riles, pass an order se=-
tting aside and quashing the aforesaid order dated 23.02.95
(Annexure-'D' ) and/or pass such further or.other order or a
‘orders as to your honour would deem £t and proper to give
relief to the appellant, :

And for this act of your kindness the humble
appsllant will remain ever grateful to you,

Yours faithfully

_ s, D,
(Lankeswar Das)

'~ Sub- Post Master
: - Chandrapur PO
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MWEXURE i 8 J

Department of Post sIndla =
Offi ce: af- the Sr, Supdt, of POs ¢ Guwahati Division :
Meghdoot Bhawan 3Jrd fdoor : Guawahatd £781 001,

see eee see

CORRIGENDUM

Fhe following may be substituted 1n this office
memo of even n®. dated 23w02-95.
&RDER

Ii’,, Shri I, P’-angemungsangf, Sx. Supdt, of Post
offices, Gawahati Division, Guwahatiorders: that. the pay
of Shri Lankeswar Das, SPM? Chamdrapur be: reduced by
2% 2(two) stages from 1720,00 to Rs.-1640.00 in the e time scale
Of pay Of B 1400-2300.00 for (§ period of four month¥:
Wweeofo 01,06,95, It 1s further directed that Shri Lankeswar
Dag: will eam ’inérementt‘o:f pay during the period of reducte
on and that on expiry of this period the reduction will __
naxt not have the effect of postponing hies future increment
of pay.

'S D,

1. Pangemungsang)
Sz, Supdt,.. of Post offices

" Guwahati Division,, Guwahati
‘ ‘the. May 1, 1995

No . EZ/MSY/Q 3~9 4.

Copy: to» 5 .

1, Shri Lankeswar Das, SrM, Chandrapur

2, The $Sr. PM? Gmahat:b (=0

3-4, Chiief PMG (Vig) , Agsam C:chle, leahati
5. Punishment register

6-7 PF/CR :ﬁil’!e of the offical

’sn
- a. Pangemungsang)
Sr.. Supdt, of post offices
G.xwahati Diivi sion, Guwahati,

e o (R X N
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REMI NIER

The Director of Postal Services,
Office of the Chief Postmaster General,
Assam Circle, Meghdot Bhawan, Guwahati-1i.

Through the Pr0pei: channel,
Dated Chandrapur the 5th June 1995,
Sub : Appeal against order No,E2/MSY/93-9 4

- dated 23,2.,95 of SSP/GH.1 of Guwahati
Division, . ' '

Kindly refer to my appeal dated 4.4,95 submdtted
on 10,4.95 regarding MsY, No result has _been-:,eceived

~ till today. My pay reduction will be effected from the pay

of June 1995.
Kindly 4o the needful before paymens.
Youss £alshfully,
84/=
(Lanke swar Dacs )

SPM, Chandrapur P.O.
Guwahati-781150,
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~ BEMINDER 2NN EXU RE= 10

To
~ The Director of Postgl Services, __
Office of the Postmaster General,
Assam Clrcle, Meghdot Bhavan, Guwshati.l,
Throudch the proper channel
Dated at Chandrapur the 20th May 95,
Sub : 2Zppcalagainst order No,E2/MSY/93-.94 dated
23, 2,95 of the Sr, Supdt, of Posts, Gawahat:
Division, Guwahati-1, |
Sir,

Kindly efer to my appeal dated 4.4,95 submitted
on 10,4,95 regarding above mtimkigk subject. No information
received as yet. ' '

Kindly make haste for doing the needful,

Yours falthfully,
Sd/-
‘ 20, 5,95
(Lankeswar Das )
 SPM Chandrapur P.O.

Forwarded to - Guwahati- 781150

The S&P/@.1 for favour ,
of sending to the destimation,

Sd/-

Sub-Posgtmaster,
Chandrapur,

Guwahati- 781150.
Dist, Kamrup, (Assam),

L X X J
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In the matter of s-
0.A. No.7117 of 1995
'Shri Lankeswar.Das
- ‘ eese Applicant
- s =
i Union of India.& others
b «+.. Respondents
’ Uritten.statement for and on behalf of Respondent
Nos.1,2,3,& &,
I,- %s—u 9 pa mvw]éw\/ﬂ;Senior Superintendent of
Post'UFfices,Gudahati.Division,Guwahati, do hereby
solemnly affirm and say as follows g
1) ... ... That I am the Senior Supdt..of Post Offices,Guuwahati.

Bivision,Guwahati and Respondent No.4 in the above case, 1 am
acquainted with the facts and circumstances of the case, I have
gone through a copy of the application served on me: and have
\ understood the contents thereof. Save and except Qhatever is
specifically admitted in this written statements, ‘the other cont-

entions and statements made in the application may be deemed to

have besn denied. . T am compEtentfand-authorised to file the written

statement an behalf of respondents Nos.1,2 &3 also,

2),. That the respondents bég to state that conSeduent on
ihtroduotion of MSY.scheme Sri Lankeswar Das SPM/Chandrapur was:
trained in MSY work. He was directed to open MSY accounts in his
office: under seweral instructions issued from D.0. But Sri Das
didnotuoﬁen.any.MSY accounts in his office, Lastly the SPM yas
) clearly instructed to open;NSY accounts.in his office under this
. office lettsr NO.H?/MSY/&isc/9§—94,~dtd.15~11—9&. But Sri Das did
not obey the orders issuasd from this‘oﬁfice. Thereforg the official
, was .chargesheeted under Rule 16 of ccs . (cca) rules 1965 under this
office.memo No.E2/MSY/93-94, dtd,17-1-95 since ihe official could
. not satisfactorly defend his case, the official was punished with
qﬂ}‘uwﬂ the penalty of reduction to lower time~scalg of pay hy,tao_stags
A -<?§inAd&ithout.cumulative effect under this office memo dtd,23-2-95,

q*“ﬁ? o Contd..p/2~
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Latter Sri Das appealed to the Director of Postal Services Assam
to review his cass and on 1—8-95’DPS,Further.reduced his punish-
ment.with the penalty of reduction.to lower time scale of pay by
one stage without cumulative effect. )

2) .. - That with reference to the statements. made in paragraph.
1,2;3 & 4,1 of the application the respondents have no comments.

3) . That the.statements made in paragraph 4,2 of the applicat-
ion are admitted. '

4), That with reference to the statements made in paragraph
4.3 of the application the respondent beg to state that Chandrapur
is not a town-delivery office under greater Guwahati

5) That the statemente made in paragraph 4.4 and 4,5 af the
application are admitted.

6)_ . -That. with reference to. the statements made> in paragraph

4.6 of the application.the ré&spondent beg to state that. Chandrapur
is a rural post. office. The circular‘No.LIlFD/Sorting list,dtd,
9-2-94 is a fdding letter of Wtouyn delivery.list® _but.the name of
Chandrapur donot appear in the % "Town delivery Listm,

7) That with reference to the statements made in paragraph ,
4.7 of the applicatio n the respondents beg . to state that Chandrapur

target of MSY for each sub post office is 1000 and for each branch
post:office: is 500,

eg:\\ is. under Chandrapur Gaon panchayet and treated as rural arsa the

8) That with reference to the statements made in paragraph

4.8 of the application the respondents beg to state that, but it is
not agreed onuthe point that Chandrapur is a town. There#is Chandra-
pur gaon panchayet office and tha.BDO Chandrapur .and both the

- offices are located at Chandrapur., The sub post master Chandrapur

is not being paid B-1I class city allowances inclbding HiR.A.

g) That with reference. to the statements made in.paragraph
4,9 of the appﬂication the respondents have no comment,

10). .. That the statements made in paragraph 4,10 of the applicatia
n are admitted. ce T

1) - That with reference to the statements made in paragraph

4411 of the application the respondents_beg to state that the
official was chargeahested under rule~46 of CCSI(CEA) Rule: 1965

and punishment was awarded under the'samé rule "minor psﬂalty";.

Contd.p/%



12) “That with réference to.the statements made.in paragraph
4,412 of the application the respondents beg to state that since
the penalty impassed was & minor. one. it was. not. necessary to meke
any further enquiry. Prev1ously it was a part.of major penalty.but
with effect from 25~8-90 it becama*mlnor penalty vide Dte's No.
"42-3/91-vP,dtd . 28-10-91,

e —

13). That uith_referencg,tanthe”statements.madeﬁin paragraph
4,193 and 4.14 of the application the respondents have no comments.

44) . That with reference to-the. statements made: in paragraph
4,15 of the application the respondents beg to state that: the
_prayer-of the .applicant.uas.fdd..to.the DPS.GHY and appellate
authoeity already modified the punishment order on 1-8-95,
45)_ .. That.uwith _reference towthé»sﬁatements made . in paragraph
4,16 .0f the .application .the respondents beg to.state that the
erder-of. punishment given by the. disciplinery.authority and the
same of appleat’authority are effective w.e.f. 1-6-95. -

96) . . That.uwith reference to the statements made in paragraph

- Wb

4.17 of the appilcatlon the rQSpondents have no comments.

- R e I R - . PR

47) ..~ .That-the.statements .made..in paragraphS 1, -5.2 and 5, 3
of the appllcatlon not admitted and ara*incorrect.

18) . That. with reference.to. the .statement .made.in paragraph -
O%%% _.4 of the application the. respondents. beg to.state that. the .
" \%.O,gRule-n of the CCS. (CCA). rule.amended with effect from 25-8-90.

B / ;
) 6\%&Q&énd it treated as minor nsnaltv. , ;

e s ~ .

g ' 7 49) o That . .the. statements made in paragraph 5.5 of the
’ appilication not: admltted and are 1ncorrect.

Mo e e e e

20)_ That with reference to. the .statements made in.paragraph
\ - §.6; of the application the respondents have no qpmments.
21) That with reference to.the statements made in paragraph-6
of the application the respondents. beg to state that the apmpeal of

the applicant has already been disposed by the appleat authority
after reducing the punlshment.

22) . That with. .reference to the statements made. in paragraph=-7
oF the application the respondents have .no comments. '

23» - That with reference .to tﬁe.S&atements‘made in paragraph
8,9 & 10 of the application the respondents have no comments,

Contd..p/4-
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24) - - That the -applicants are.not entitled. to any
relief sought .for. in the . application and the same is liable
to be dismissed with costs,

.-

25)) -.-~~Hhat the.RESpondents.xak-crave leave of filing
addl, uritten statement if situation so demands.

VERIFICATION

I{_Sﬂ%(\'Péaﬁfm—iféw%&“?WQSénior Superihtendenf
of Postfﬂéficeg, Guwahati‘piyision,Guuahati, do hereby b
declarehtha£ thgtstbtementshmade in this written statement

“are true to my knouledge derived from the records of the

casea. . !
- Y sign this Uerification on this the I § day of
Uctobér,1995 at Guuahati,

Seronbh
. : , . ¥R ok et
Sr. Suoerintenstent of Post Offices

WA dew, fargrt—781001,
Guwahaii Division, Guwahati~78]00

. -OOD" ' N
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e L DEPARTMENT OF POSTS TuDIa
. OFFICE O ¥ 3Sit, SUPDT,CE 2087 0403210 (44 iy
L GUWAIATI: ~781001.

To,

. Shri Lenkeswar Daa,

?M/Clgndraﬁux 3.0,

NC.E2/MSY/Misc/03-94, Dutod at Guwdicti tae 15-11-24,

Sub:~Allcged Refusal to ooen “nhils Semriddni
-Yogona a/c* at Chendrapur 3.0, and Chunu-
dranur Mill B O.

It is reportcd that you huve refused to oven MNMSY
a/c at your office and instructed the BPH Cuundrapur #iill
B O. not to open HMSY a/cs on the plea that chandroour ig
an urban ares under- Guwanati Teown Delivery., On enqguiry
. V it is found that Chendrapur is not & Town ratteer it is
‘ . i under Chendransur Gaon Panchayat and treated as "ural
. - o arca. lence your argument is not acceptable.
Please open MSY a/c st your office =2ud allow the
BPY Chandrapur Mill B.O. to open MSY a/c risht fron
tonmorrow and intimate the nou of M8Y ﬁ/cs sbv far, Your
office monthly terget has been fixed at 100 /bs
and you will held respongible for achievement of your

taréet including arrear since july'1994.

g Any dPlldtlon from the above instruction Vlll be

¢

viewed ocrlouslv,

RN

( I Pmbo m"

Sr.3updt.of ‘Pogt OL-lCCS,
Guwaheti Dn,Guwahati:=781001.

<
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ARPARSHENT OF POGTS IADIA
BTANBARD PURIM OF MEMORANDUM OF CUARGS FUi IHPOSTING
MIROR RENULTILS (Rule 16 of the ocs(cea)nulos 1965)

GUVERRMRNT OF. DIA

MINISTRY/OFFICR OF
DATED: - ‘7. A

Y

. anm RA ' ' S
- | te dhrd Kodcsuvar SD“"’ _ Designatien

' SAA 2 _(office in which werking chw

: ___.is herehy iefermed thot i¢ ia propoeed
to teke action sgeinst him wnder rale 16 of ¢C3(C0A) Nules
1965, A ptatement ef the imputstiens of misoondust or mipe

behaviour cn uhich notieﬂ'ia propessd $o bhe telen as

mentianed abave 15 onelceau.
2. Bhri ' (AA D~ 75“—‘ ' is8 hereodby '

givan an . oppertnnity to 1me smuoch reprosontation es ho mey
' . wigh to meke ugainal the propoauvl. oo '

3. 12 Bhri, feciwred. Nas toile to
ubuit his representatien within 10days of the receipt
of this memorsndum 3¢ w1l do pro;uued that he heg ne
rcprescntebxen 12 maice and urdara w;ll ve ldiabile to be

nasaod ecatnst Shri —< Das - exparte,

5 5 B The reocipt of the memurandun s2ould be ecunowledgod
% Shri Ledwo-i. Da,

-

8

) BAuo&gfiéfzf&mg:;:xltvg
3r.3upndy, -Tfﬂnt offices,
Guwehati Dn,%uvchatital,

Do, - ; E . ‘
i P ghrei %4_,% ~7) <3 c_gJDA—', , G['-_C«—ugaé\_"‘f“:‘\
W , 2. FPereonal file, -
. - 18 ' Vi3i1@09 fil’ac 3 I .

4, Spare,

. R
] { . 'inc. Q% ) o

o PT.0. wae page —



Statement of imputations of misconduct and mistehaviour
in which action 1s proposed to be taken against Shri

“Lankeswar Das, 5FM, Chandrapur SO under rule 16 of CC3
(CCA) Rules, 1965.

shri Lankeswar Das, SPM, Chandrapur was directed
to open MSY account in his office under serveral instruc-
tion issued from Divisional c¢ffice, Shri Das was lastly =
instructed under SSPOs Guwahati letter no. E2/M5Y/Bisc/
93-94 dated 15-11-54 to open K3Y a/c in his office and
fulfill the target of MSY a/c in his office. But Shri Das
did not open eny MSY a/c in his office inspite of clear

* instruction issued bty his controll ng offic.r.

Shri Lankeswar Das ty his above noted ect
failed to obey the instnuction issued bty his superior
officer violating the provision of rule 3(1)(1)(11)(ii1)
of CCS (Conduct) Rules, 1964,
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"M". Statement of imputations of misconduct and misbehaviour
v - in which action is proposed to te taken against Shri-
Lankeswar Das, SFM, Chandrapur SO under rile 16 of CC3

(CCA) Rules, 1965, " ‘ri+ds =~ C

— e
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! Vot N Shri’ Lankeswar .Das, SPM, Chandrapur was directed
. - 3 1 !

to open MSY account in.his .office -under sérveral instruc-
‘tion issued from Divisional office. Shri Das was lastly x=
' [+~ instructed, under. SSPOs Guwahati lettér noi E2/MSY/Misc/
bt TN 793296 dated 151154 to openiMSY a/c in hid office and
: fulfill the target of MSY a/c in his offioce, But Shri Das
or did not open any MSY a/ciin-his_effice inspite of clear
; , . ingtRuction issued by his controlling officer,

, - % Shri, Ladkatwah Das by his' above ndted act
failed to obey the instmuction issued b¥ hiz “superior
officer, violating the provisicniof rule 3(1)(i)(i1)(iii)
of £€S (Conduét) Rules, 1964, A '
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o~ T e \ Department of Posts ; India : .
to WXFL  Office of the Sr. Supdt. of Bos | Guwahati Division ;
VRN WIS - Meghdoot:Bhawan 3rd floor : Guwahati : 781 001,

:::-.‘. ‘. N . “ s . ot : l ‘-\o M + B . °_ °-° .'.' ' - :

: Mo & B2/MSY/93-94,, - U T - ~ the 23rd Feb., 1995

. . - e . - ’ T L ! " [

"7 It was proposed to take action against' Shri Lankeswar
Das, "SPM, Chandrapur SO under-Rule 16" of CCS(CCA) Rules, 1965
in this office memo of even no. dated 17.01.95 on the
following imputatiops.ofsmis conduct and mis- behaviour.,

M Y

SR sy T e s e -
Lt e -

L e , Shri’ LankeswarsDas,  SPM, Chandrapur was directed to

Py S open MSY accounts in his, office under several instructions
Mt - lssued from divisional office. Shri Das vas- lastly instructeq
e under SSPOs., ,: Guwahati letter :no, E2/¥SY/Misc/93-94 dated
AT 154011.9% to open MSY.accounts in his office and fulfil the
. % target of MSY account in this office, But Shri Das did not
opben any MSY account in his office inspite of clear instruc-
tions issued by hisg controlling officer. v,

[ ~

- .+ :Shri Lankeswar Das by his abové noted act gaid/to
el T . okey ‘the instructions' issued by. his' superior offiler, _
wo . - . violating the provisions of. Rule 3(19(ii)(iii) of CCS(Conduct)
S Rules, 1964~ T o : o

U i 'This office memo dated 17.01,95 was received by Shri
80 . Lankeswar Das, SPM, Chandrapur on 30,01.95 and he submitted
AR his representation as under. o ‘ : T

P - The céﬁggk'of non opening of MSY account is'already
REEE ' intimated several times; specially on 28,07.94 and 12.12.94
; with photocopies of circulars, That Sir, I have not given .
©.\- any statement of impUtations;of mis conduct or mis behaviour
. 5., and not violating any. rules as. raised by you. Rather I have
A - -pProperly and strictly fodlowed, the ruies of the. circulars
K ' ‘ sent by you. Your instructions letter-also.rqponded and stated
- the facts of non opening. The place Chandrapur is not a
.-Village, Tt is treated as twon recognised by your Town,
delivery list, payment 'of HRA of Guwahati B-2 city: fare and
Guwahatl Pin. code merial that is Chandrapur - Guwahati-
' 781 150, "Chandrapur, Pragjyotishpur and Guwahati are all
- the same, Chandrapur.is named .as Pragjyotishpur by some
offices here gt Chandrapur. Pragjpwtishpur was the previous
. name .of Guwahati and hence it is town, If you treat Chandra-
putias village, then I should not ke posted at 'village PO
Originally I applied for Guwahati unit and also appointed
in Guwahati accordingly as my resident at Guwahati., The
- ... following are the main cause of non opening of the MSY ages
S . in short, . . L LT .
LA _ T ' < I
o -~ . 1, Directorate letters .
S N ' 2. MSY Annexure I - : . \
e L7 o+ 3. Town delivery list C
A ‘ -4, Payment of .HRA of Guwahati B2 BEE class city fare
A , 5. Chandrapur-Guwaghati-781 150-
o L 6. Chandrapur departmental SO
7. The SPM is departmental one.

.
A

e That Sir, I like to work under the Jurisdiction of
Rules .made by the department and not beyohd it. This work
is alloted to ghe BPM, EDBPM, EDSPM of delivery offices in
rural’places only. It.is actually not my work as you have
ordered, I am carrying out it nine MSY a/cs have been opened
S so 'far, After that no mahila/has come, Kindly let me off.
v . " from the charge sheet., ) . : :

Contdo 092’00 °

v
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I have -gone through the representation of-the
official very carefully and found that the reason adduced
by him’are not at all satisfactory. ‘The Chandrapur SO is
not a urban post office under Guwahati town, It is under

.Chandrapur GP. under: Chandrapur Anchalik Panchayat. The .
official was several, times instructed to open HSY account
in his office. Evén my personal.instruction failed to
convinced the SPM.that hé is bound: to open MSY  account,

without any argument. The nine MSY account opened at his
office was due to persistent'request by the ASP(Dn)
‘Guwahatl against the willing of - the SPM, Shri Lankeswar

- Dase. The official .actually a&zzxrmmx deserves severe.

' punishment, However, keeping a -lenient view I disposed,

- ." *the case with the ‘following orders,

-

"0 RD E R

A
4

- I, Shri I, Pangerhungsané,_Sr.'Supdt. of Post
offices, Guwahati Division, Guwahati ordered that the

pay of Shri (Lankeswar Das, SPM be,reduced by two (2)
stages from B,1720,00 to ,1640,00.in the: time scale of
pay k. for a period of one year with effect from 01.0%,95.,
It ig further directec that Shri Lankeswar Das will earn
increment 'of pay. during the period of reduction and that
on the-expiry of. this period the reduction will not have
the affect of postponing his future increment of nay .

. . N s ye - . L M

4
1
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© Shri Lankeswar Das ., . ., -~ Sr..Supdt.—o P bifrces
SPM, Chandrapur, . -~ =~ Guwahati Division, Guwahati,
gEEX Xy B T

-
K

s o

. L]
-

- 1. The Sr. Postmaster, Guwahati GPO .
2=3, The Chief PNMG, Assam Circle, Guwahati’
. 4, Punishment Register - R
5-6, PF/CR file of the official == ,
7. Spare., ' © ] * -

\ . . . P

(I. Padserfu Dgan!
o ‘ _ Sr. Supdt., oF Ppstotfices
; -, 7. Guwahati Division, Guwahati,
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Department of Post : India @ :

v Y Office of the Sr. Supdt. of POs : Guwahati Division @

Meghdoot Bhawan 3rd floor : Guwahati : 781 001,

06 o N 0 eo LN ]

CORRIGENDUM

I~ The following may be substituted in this offic
memo of even no. dated 23-02-95,

ORDER

I, Shri I, Pangernungsang, Sr. Supdt., of Post
offices, Guwahati Division, Guwahati orders that the pay
of Shri Lankeswar Das, SPM, Chandrapur be reduced by
2(two) stages from 1720,00 to Rs.1640,00 in the time scale
of pay of R.1400-~2300,00 for a period of four months
We€ofs 01,06,95., It is further directed that Shri Lankeswar
Das will earn increment of pay during the period of .
reduction and that on expiry of this period the reduction
will not have the effect of postponing his future incre-
ment of pay. '

\ ' - ! | ‘ ( I;%Sﬁg )
, Sr. Supdt. of"! offices
' ' Guwahahati Division, Guwahati.

No & E2/MSY/93-09%,- P : the May 1, 1995
Copy to @ | : | |
1. Shri Lankeswar Das, SPM, Chandrapur
By, Chief PMG (Vig), Assam Circle, Guwahati
. 29 . Punishment register
7o

PF/CR file of the official

(I.-Péﬁ/gég%hgégﬁg)
Sr. Supdt. of‘PosV¥ offices
- Guwahati Division, Guwahati,
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. ' v .24 - 7 The ‘undersigned beging the appellate authority

;o {#§¢)road - thecfollowingrrelovarnt {documentscand manudlarin this
O case YHocunisry leoss coused by him So thn (owvermment
‘ : By anrlipenae ex vreuch of nrinva §
AT ' 2.1, 85P0s, Guwahati Memo.No.,E2/MSY/93-94 dated 17.1.55
b . (i3) containingothorarticléswef chargeiagainstitheappellant
S under Rulecl6 of«COS{CCA)l Rules, 1965,..& cusnilative »ffact
and nst adversoly nffastivg bis cension 3

24,2, Statoment of defence by the official dated 9 2. 95
(gw) ian rasponaectodubmo. citoduabOVqu XY 3
. . o T 243 Pm’l‘hé*impugued orderjdatod {gited cdt ipara, 173 Tabove,
ataxe is dmmcsd to 3 a minor posnlty under. two couditlese -
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oSato b b0 thor Zral. evant vmanual's :and tdocumernts, <l the

: - fiicial puntshed, '

"l Mo S 18 ‘Observations ¢

' ' Tha mmdohanst impesed hy 33203, Gueeratl auuialicd
o £irst coiRegdrdingstheccontent ofiothe .charge made tagainst
perttheiiappallant gy that.che: d;ailed rtocopeniM3Y tAccounts;.tdedpite
due repeatedcinstructions fromicthe (SSPOs jsGuwahati s Movdetailed

Ll topcdiiscussion iis necessary.shere rsince it tis iobvious tthat: the--

' aiszappellentideliborately fdisobeyed .his controllingiofficents vt

Lateinatructions «ciiting Mnnecessary land .{rrelevant grounds Tfor

Ruirhis ifai’lurécto-cearrysout tthe forders.: Icalsofind "from 5

yuaiperasaliroficrelovant dooﬁmentacthatfbeforelthe‘SSPOs-took’tbe

oo 'xhaxga steprofiyini tiating:disciplinaryiadtion;i:he gave Jthe !}

mentappellant: severaly.ciances rclarifying itheitrelevant ‘rules rand -

ireaprovisions .for'.opering of.'MSY:/Accounts iBut ithe "appellant

for réfuseditoistakerhded ¢of the Jmuidelines ‘and idnstructions it

tu”ﬂissued{bysthevSSPOs,VGuwahatbanc o8 vongheiory Dunatfitn due
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‘;&&ﬁhbrity'iﬁbased'aimajor pendlty after serving ‘& Memo,

0'002..00 /4 j\/ L(/ .

LRl B - é\
Regagdinthhg appgilant's‘contengion that due

process of*raﬁ?wdaingf‘obaérved“and'thehgiaciplinary .

»

'y
of ‘charges inder Rule'16%¢ CQS(CCA)“Rules?‘!965,*I foel®~ !
that”thisﬂﬁoidt‘qdqufrdd'détdiled3eia@@ﬁation.LThb rolevent
portion df;khd’SSPOsCuéﬁdt-dated’2322.95 states thofollowing 't -
ERREEIERS U R UIU - T R T R A TR e PRI SC I 2 Y, RS 5
gl o WLI,“SEriiIQqungerﬁudgdéngf”SSPOé,hqﬁdaﬁapf’nﬁ;f_.
Gﬁﬁéhati”bfdeﬁ“pﬁ&ﬁ"thé!bai-ﬁf Shri’Lankeswar -Das, SPM be '~
reduced by 2(two) staéés*fﬁOm’k$T720/£“to Re1640/= in the
Time Scale of pay for a period of 1(one} year WEF 1.6.9%,

It is further directed that Shri Lankeswar Das will earn
incroement of:pay.during the period of reduction and that on
the oxplry of this poriod the reduction will not have tho
effect of postponihg)bis.futhrg“tnoré@énffoffpaf." o
AUl \.v.',"‘"().-' ...‘a'.u,‘,a, Y O A T L A Y A | -0
e jﬁ“iﬁé‘apﬁ%lléﬁf4ﬁhg”céﬁf6ndedftﬁat tﬂb;abbyéhﬁﬁKIShm
ment -1 aﬁhdjpf“ﬁenélti{“ﬂow'és*bér{CCS(QGA)'Rules{;}9§5{ B
Rule 11 thbiéin{qtiépxates1the”h1&br péga;tiés*vbichfarehaqr

L) (.

YLLoWs 3¢ Iy L P e uhoud gne sw e Lao. e e Y U3 ot
{0110?8 4:,_,,.,- ‘-. -.F - 'P“rr\f,_ r - f 0ne v R 4 AR Y [k "'l‘ oy
Lty ‘.1f‘\!/'—u '1_-1']5\1'4.\;-. I O LA R X I R L O DA R Y A\ ¢
(1)? L™ o E?Cénsdre'ﬁ.‘? S RO T U AR o I SN 3 ACA
Tl 04 by e 0Ty Py St el D b e g e R TLEER I
L [T I 1 4. e (A T ey " "}‘l.‘ L L

(41) ~0% - Withhdidisg of prométion’y © " ey
S I e P A Wt R ST A L L B L R

[N

(iii)“ﬁy-d”RscOV6ry“from pay of the whole or part of any
: pecuniary loss caused by him to the Government
- by negligence or breach of ordexrs ; .
(i2) (4} Reduction to a lower stage in the Time Scale of
- P2y not exceeding 3 Years, éffhout‘cumul§l1Ve effect
and ant adversoly affggtﬁgg 5%9&Rénsi?d.3]ﬂ'ggff:
S [ P ol Lot sl ol . -

(iv) Withhoiding of increments of pay 3

Lo 60 V-prom the above, it appears‘thgt reduction to a lower

%tage is daemgd'to be a minor p%palty undar tgo conditions -
v Tt AN Tt RN AT ) et v,

o PR A , L LY
n‘ﬁ ﬁ;)ﬁxeduotLQp.bhould‘nox be: fur moro ,than three yearsig st~ .

5 - %

(ii) reduotioﬁ“éﬁdﬁxﬁfﬁotWadverse;y
Yo OffiCiQ}ﬁpunrsﬁed¥‘ R
_"g L, 3

e The-punishmont imposed by 53P0s, Guwahati satisfied

the first condition. Regarding tho second, from the service.

particulars of the official, it is soen that the official is

due to rotire .on 31,7,96. It Aow, has

affect pension of the
R N T A A

to' be. seen whe ther the
imposition of the above penalty yill‘h@?arﬁélyhaffect theé, pen-
sionary benefits of the official’ subsequently. As per provisions
lald down in Rule 33 & 34 of Central Civil Services(Pension)
Rules, 1972, the rensionary benefits duo to a government ser-
vant is computed on the basis of average emoluments Wer.te. the
omoluments drawn by a Goverament scrvant during the last,io(ten)
months of his sorvice. In this case, it is sean that the punish-
ment imposod w.e.fe 1.6,95 will.clearly affact the emoluments
for tho last ten monthg of service of. the appellant which in
turn will direotly affect the amount of pensionary benefits due
to him on superannuation on 31.7.96,

N COﬂtd...Boo.



-

hl
4
1
v
o
v
i"
i
)
[
T
1
|
!
1
!
H
i
&
{
ir

b

. ::,'/\ // '4 \, . ‘ X

) -7 (“\"‘ - . ) /_5 - ' \'[’?,/

. Dopnrtresedede ooy Fndiz ‘;(/ {V
Loe of ghe Ohdel pacadedhar Cv:-na-ru-«e‘; pomm URTe,
writedag CAraw ro. GER “lawer, s fraFd s Ny

* In view of what haa basn discusaed ubove, it is .
t#jZGar that-> the punishment imposed byaSbPOs,?Guwahatl Ais. 4n- /7y

“violation of the provisions laid down'in Rule 11 of CCS(CCA)

Rules, 1965 to the oxtent that thé“punishaent has beeni, 155,
imposed without due consideration of the impact that the said
order will have on the pension and other retirement benefits
duex‘to the appellant.nln view'of what has bean discussed

. above and considering the long years of sorvice rendaered by

_the appellantfthe*fcllowiug“is orderediBied ™ 4«““&

Bale ﬂﬁﬁﬁiaﬂw§ Tt Ahpd Lmdracwer ke,
Ao it QRD W Phy Gowihatd GoLi,

0 e

Veldv .I,‘Ms.-n.“Iawphniaw, Directnr-otjvoqtal'Sorvioea,,
Agssam Olrele,“Guivehatifvin exercice of the powers vested to
me &g appelz.ate muthor!.ty do haraby reduco tho puniahment
“awardedrby theibSPOB, *Giiwaho 64 vidc»hia*ﬁemo.No,Ez/MS!793-9h
daied 23,2.95 nhds ueﬂiry ‘the orderithat Ihelpay i 0f7iShri:.
. :Lenkeswar Das, PA, Guvehati Dn, io fto beo z’oduoed by one stage
from' kg 1720/ =3 80741680/ a WEF 1 ___gg Efor'a perfod ofs is(four)
.  -months. It LsPTOTBHerTdirected thatmShirisPas willhearn!iacre«
o - went of pay during the period ¢f reduction und that on expiry
' +0f this peried the reduction will not have the effect of post~
. pening his future ,inureme'zfit‘qnoi‘, p,ay,and“ %ﬂ g}l.l_%,,ngj_;h?{gygg_aal,y
) : affect, his P°“’*°“ﬁxm¢ reledans Jowrtants sod rendria Cn h'a
' eary g '

i

- TS P "39‘? Qrqrlyn L i 1304 Hos 122 "f’%'{/" MMM
LA '#tm.,n!.t”.mr e M‘g.k..'imv ol uiz uru,,, a,%.,. - e
unGex Aadd 16 6f. GAF(GIA). mnm, (Mg, M. Iawptniaw),
Direttor of Pastal Sewices,
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Aleanasing
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e Ly Dixﬁcfor‘ of, I’ostul "ex‘vices, N

ALY 1
s ety tgi,}@\“‘yrﬂ gi‘r‘qle,e Guwa.hati—781003,

o - .Iu;‘stwv ***gw) NI OUaTe R F, tusd r.rr'::;.mn T ;,v:, LA 11T ST

. S G T o f. ol vhe peviey me 3 Ak €Oy Fonre
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e te 2& -'Bhri, Lankagwan Nas, PA Gue¢ehati, Dr./Guwahatd,
M) ‘wa. “ The 8r. Bupdt. of Past Ofi‘ices, Guwahati Division,
. -44‘5.‘ Guwahaf,i—?t}! 001, g n -1
ST b, 7T uThe Sr. Poztmester, Guwanati GPO-;81 001,
X 3+ 3, 0/0. '~'v"!ailcnﬁ T .
'1 r).- bp&l‘ -
'_‘» . | ?"'n-\w‘hm b 6~‘umlw of H:cv ﬂ/'"{ Sy 2\’ et
L N the Qv ual«nvt, bhat he fatled @y c-mrv M 6! AT
S x.,"'h"‘é"’ vmi‘sx 584 s,.., Toar) vhaw pui\M8. ﬁ' Iawphaiaw) "'z“*'%
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e DEPARTMENT OF pPOSTS INDIA
OFFICE OF THE SR .SUPDT.OF pOST OFF ICES GH D,
GUWAHATI:-781001.

4

To

'4_p) The Sr.P.M.Cuwabtl /p.M.G.U. H.O.

3-37) The SPMs- A.Sachivalaya,.Beltola, AMET 1808 )
Kahilipara, Hengﬁabari,.Satgaon, Maukhuli,

T . Narehgi, Noonmatl, 700-ro0ad, Dispury, Rehatari,

s ylutari, Bamunimaidan, gilpukhuri, gopinath-

- ‘ nagara‘Fatasil ambari, . Knarghuly. Bharalumukh,

Athgaon, Kamakhya, Maligaon, pandu,carchuk,

Jalukbari,'Guwahati Airport, Azarad. Indrapur

Khanapara, Odalbakra, Gotanagars Binovanagsls

Chandrapul’s Dharapur.

NO.LI/TD Sortbe List, Dated at Guwahati the 9-2-Sh .

e

gub :-Toux Delivery 1list.

T Copﬁ*pﬁ~townhQ§}évef 1ist 1s enclosed nerewlth
il for information guldance and neceasary “action.

cf

: " ; - \ &/ K
g".“ Enci~ Co for S?.Supdt.of Post Offices,
LT ' Guwahati'Dn,Guwahati:~7G1001.

As above.

-~ ”
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'E. ¢ LlSt of dellV@ry Post Offices in Guwahatl . _ [rl{t”
: '} Arranged Jn Alphabetical order) -

L E;&,* " Name - gf_dgllygrx Qogt_0£ripgs_ o _:_‘_ ;P;ngogp_im =
o _’" 10 Ambari Fatasil - .~ . - v 781025
P 2.:"«Amerlgog - .7 781023
_",_,2, . Asgam Sachlbalaya ‘ “ '1_'3'T', .. 781006
#T Y 4 Azara - o . U rsto1T
5. Bemunimsidan - R T 781021
6. Beltola- - - T . 781028
. Te  Bharelunwr LT 181009
80 Binovanagar T 781018
St 9V Dispur . - o L 781005
if.r _10f' Gopinath- Nagar ) ‘:": : EE 781016
R T  Gotanagar .- R 781033
120 Gdvshati Atr Powt e ; L 181015
130 Guwahaty H.0, T 81001
14:‘ Guwahat i Uhlver91ty H.O, o ':TW 781014
18, Indmapur - T 1s10s2
- 16) Jhalukbari < . o - SR 781013
LT Kehilipara =~ = - 7s1019
i-"~: ;18:;J3Kamakhya ,.‘ | - ". o 781010,
-19y Khanepara = 0 N 781022
A 207 . Kjarghuli - T 781004
21, Maligaon Ply..Hea Qarter. . . 1g1019
-7 Maulchuli T e
v 230 MNarengi . S 781026
240 Noomuati. ' . - RN L 781020
- 25, Pemau .. - L o stotz
'+ 265 Rehabari S 1781008
| -y Rupnagayr - ::0 - - L 781029
. 280 Satgaon S gst027
v 29y CSilpwheed . - 781003
300 Uwpers o L 781007
10310 200 Rosa o o . 781024

1




N

. o -2 . . ,
Llst of No aellvery Post Offices. with thms(offlccs of dellvery

. 51, Tame oF no aslive § T ~N5m5'5f~d€11&5b§'f Os, “?EhEOEé
& Nos Eogt_oif.l_c_e_s_.j_ —im L _thnrglghhwmgn_dmei _____ -
} . + 5 " “II
Te Assam Engineer Institute SlTpuLnurl o 781003‘“x.
2. Assam«Tribune N - LI 781003
3. Athgaon .., GuwehatilH.O, .. ..., 781001 -
4, Faney Bazar . Guwahati H.,O, 781001
5. Paltan Bazar (Guwahatl E;Q‘éhjla’&‘*““' ‘78100&§,"
6 Pandu Rly. Oolony ; - Pandu T S .'781012. ‘
7. Uzanbazar | . - Guwshati H.O, _‘ - v 781001,
List of BOs attached to- town Sub Offlces. .'f. T ﬂ ' ﬂ
517 Wor: T ﬁaie”o”f‘\ 7 6s‘“ T ”Na"mé‘ "5f"A7c"o'ffIc$€ T T T TPIncode”
Te fmgaon . , LNarengi_ 781026
24 Aséani;Corigresér . Silpukhuri 781003 -
3. ' Bouda = Narengl | 781026
4+ Demabil ... - .o Rehabarl 781008
5. ‘Dehéngarigaon " Pandu - . 781012° -
b - Dhirenpara - mbard Patagil S .T781025 -
7. .Japarx%ogr " Dispur 781005 .
S¢. Rwarpara’ V¢ Bnayalume.. 781009 .
9. Sadll&pur ‘Pandu ' ¢ : 781012
10, B Santlpur | “Bha_x-alumu;;h : 781009,
1. Saokichi. - - Binovanagar 781018
2. Sayaqiq..'.’-.f <" Ulubari - 781007,
a, A g
- ‘ 'Contdaoo.3/ |
o N ‘
T
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o 14 Chandragur Circle - 5508 SS08 30376 16752 13624 5408 9890 271g D | -
- . : 2890 218 3062 2755 1165 L4026 9180 5145
110 - - oo v - . - : -
L Chandrapur Block -~ 3908 5508 30376 16752 43624 SK08 2890 2708 3042 nonn
v Rajabari Brant R s e 2 22085 165 1102 9180 SUS
RARREEE PR e e cPTRALRLME L G ey - 200 200 1100 633 467 194 ;,3:02 .52 = _ _ - .
-3 Khanker = S Sa— ey f CRY-.." I S o e ™ 15 93 68 -
X 47 Hajobari — 104 104 634 350° 04 124 “% Te3d \;,{:8 :‘33’ A 197 214 28 -y
~ -5 " Borchapari - b b A il 16 S v SRS SR W= - = -
“F. v Tatimara - 224 274 1310 697 813 247 &7 118 397 32 17 w25 473 9
Xy 7~ Chandrapur No.2 - 272 272 1541 907 634 25 A3 282 717 110 112 414 - 245
i 8 7 Chandrapur Gaon — w5 w5 &8 3 23 % o sl - - s o3 @ 3
\\3 g Chandrapur Bagicha - 1211 1211 5333 2953 2380 947 T A45 450 +140 107 797 1807 1194
.10 (ajali Chowki e 28 191 114 77 27 L - - — — 89 44
1 - Mikirpan Un-Inhab § fed: 5<% e — .
2 Hatibagra - 86 84 568 304 264 98 52 145 45 £4 50 172 12 -
137 Gobordhan Grant -- 342 342 1882 985 917 398 ot 7t 269 —= — 31 284 -
14 .~ Ghorajant par -~ 208 208 1140 558 582 224 105 4 412 432 — —_ 131
15 Ghobali . - 95 95 604 293 31t 132 59 T3 35 27 3 2 156 126
6. . Dhankhunda No.1 -- a1 a1 207, 118 99 45 27 18 36 i B — bb 4
‘ 17 Kamarpur Pahar - 46 44 257 " 133 122 43 17 26 — - 5 5 . P 35
, © 18, Kamarpur -~ 115 115 673 351 32 130 82 &8 4 4 - 1 262 182
19 —- Dhankhunda No.2 - 144 144 912/ 501 411 133 73 &0 316 263 - — 262 131
PN o — Dipuji Pathar - 85 85 805 3% 269 148 84 b4 312 258 - — 97 Vs,
N~ 2 Dipujijan Pas — 230 230 - 1580 847 733 348 183 169 82 586 = — LAY
y 2 Missamari No.2 - 2 2 114 & 49 U 10 - — - —_ 53 %
. 237 Thakurkuchi Baon - 9% 9% 560 - 289 271 101 38 53 b 11 154 154 229 196
24 Thakurkuchi No.2 - 39 9 P& 157 144 51 % 25 - — i g 17 76
25 . Missamari Gaon - 28 28 130 69 61 28 12 16 - — 3 32 19 20
26" ) Niz-Panbari Bapn - 140 140 798 432 Ibb 90 90 40 32 17 i1 8 243 152
27 .. . Kurkuria Baon - Un-Inhabited ——==2= - . g
C-28 Juai Na.2 Un-Inhabited _
29 Ghogra No.2 . . - Un-Inhabited . e : :
3 .~ Niz-Panbari No.2 - 23 23 15 n 54 24 - 3 it 7. 3 — 1 34 73
I fhorigog ' - . - — Un-Inhabited —— ——— : -
3 ~ Hajodari No.2 -- 62 62 95 0 220 175 .8 45 S 10 g 119 3
e v S : _ 4. ¥ NLCUP. State Unit *
-7 . . RURAL PRIMARY CENSUS ABSTRACT ‘ ' .
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o N, . Department of Poéfs.% India

i j;@?‘ F Iy ' 0/0 the Jilief B1G, s3san Jircle, Guwahati
N > £ /: L ‘ " . . - ) ' :
o - o o No. Vig/4-1/R1y

C‘A\ ' Dt,,Guwahati, ﬁne 11-11-91

“ B o . . "',
Yo . N e L M
i oo ’ o
RTINS | ({6¥/
/ |

A1l Heads of
Divisions/units
Assau Jircle.

aw

ub Amendment of Rule-11 of CC3(22A) Rules, 1965, .

Ref Due's letter Mo. 12-3/91-VP dt. 28-10-y1

o . I have been directed to forsard herewith a :
Copy of the notification No. 11012/4/86 Bastt(4) dt. 13-7-90 ’
lssued oy COPGL & [ry. amending ule~11 of 32 3(334) Rules, 1965, '
" This notification has oeen publisned in tne Cfficial razetle on
25-8-90. 3ince, the notification was to come into force from the
date of its publication in tne Cfficial Gazettee, the amnendmsznt,
1o Rule-II. ivid. has already come into force from 25-8=90.

Lhis may please oe brought to tie notice of

all concerned,’ - s | Gl
‘.‘. . q e *M;}Zm.% . :'\'\\\,
' %¢¢X : s o P \ ( R.P.—~%n) :

- : ; % Asstt . Director(Vig) a

RS Lo
';i3NOVj99,f$b§f;ief P, Assam lircle,Guwahati.
. B s

S,

B
6*»"&

oy N et
R I S

X ;
- s N
“*ﬁzﬁgﬁé““
.

3.0, Vo, seeersieeaaaiiiiiiniains 1N eXePige G the
Powers conferred by the provisional 1o art181% 309 ahd ciauge(s). :
of-article 148 ot the sonstitution, and after consultation with tha. -
Jomptroller and Auditor weéneral of Tndis in ¥elatiod 1o persons

- Berving in the'Indian Audit and: Accounts Eébéftﬁéﬁp;_tﬁé_Eﬁééidéﬁﬁs o
hereoy makes the follbwing rules Tuttier %6, amend t68 J8ntral ¢ivid

ervices. (Classification, eontfol and Appeal) Whés 19655 nalelyi-
1. (1) IToese rdles may bglcpiled T 5éﬁﬁf&l 31 N

r -

Copy of tne,letteriif

B K . “ PR 3 eyen o . A \'}"1}';1'-“‘358\-1‘:621}0:(}'8‘ f“' '\‘:IC‘-'\- 'i‘\‘"é;y" '
: (Zlassification; Lontid1l ang Appesl) smendmént Raley 1990. e
o : . . N TR cem T o e '
7R LT LR A PR TS N T SV PR S N S TN R R I e RN PR ORI . .
_(2) [nvy Shall codé into fords on the daté 8f their Bubii= |
- catlon in tde officidl wagéttd: = |

2.. In ruig 971 of tho Jehitral ﬁiér;‘§§i§i§éézjlaééir;cation,
~ Cohtrol and Appéél)_ﬁales;_1965;ﬁnﬁér;ﬁﬁegneéagﬁg"ﬁinbr
penalties" &Tter clause (111)y 418 folloWink GI4nas
shall be insertédy namely = -

I 3) Fedicnion to & 18eh svemé in 4o (iie. sae
of pay for u period not eiceeding 3 year s, withnout T

cumulative effect atu ot adversely affecting his

d7s

. (UMIVL Késavan 3. ..

Biputy Secrétiry to tus Governmwat

of India.
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